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IN WE CEN'11W" ADMitiS'I1<ATIVE TRIJ3UNAL ~ .JAIPUR BENCH, 'JAIPUR 

Date of order: ~r) ,J.C;;C) 
OA No.325/2000 

Rarrevt~r Verma s/o Sh~i Ram Ni was · Verma r /o D-267, Prero Nagar, 

Khati · Pura Road, Jhotwara; pres·enly serving in HQ Salt 

' Commissioner, _Jaipur 

Applicant 

.Versus. 

l. - Union cf. Jnoia through . its -Secretary to the Ministry cf 

Commer<?e ana Industry, Deptt. of Policy ana Promotion, New 

DE?1hi. 
I 

2. The Salt Coromiqsiq-rier, 2-A, Lavan Bhawa.n, Lavan Marg, Jhalana 

Doongri, Post Box .,139, Jaipur 

•• Responoente 
: 

Mr. R .s .Bhaoauria, counsel for the applicant 

I 

Mr. S.S.Hasan, counsel for the'respondents 
\ I 

CORAM: 

Hon'b1e Mr.A.K.Mishra, Judicial Member 
- I , . 

Hon'ble Mr. ):\J.P.Nawani, Administrative Member 
I . i 

Order: 

Per Hen 'b1e Mr .I N.P.Nawani, Administrative Member 

·In this Original P,pplication filed under Sectiori 19 of the 

Administrative Tribuna~ Act, the applicant prays that the 

reeponaents roay ·be ohi'E>cted ·to consider rE?gu1arisatj on of thE? 

services of the app1 i ca~.t on thE? post. of Lower Divi eion Clerk (for 

short, LDC) from the datE> of his original entry into the service on 

ad-hoc/temporary basis w.e.f. 10.5.78 with a11 consequential 

benE?fits. 

2. HE?aro th~ learned tounsel for the parties ana perused all the 

roaterial on record. 

. . 3. (This 

~ 
Tribunal hao occasion deal with similar to an 

I 
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controverey in OA No~ .. l58/93 ana 6.48/93, Deepak Saraana v. Union 

ors. wh1ch was aeClaeCl · by a common oraer aatea 
. r . . 

of , Inaia ana 

9.8.2000. In that cas~ the applicant was · gi"::en an offer of 

appointment on the post pf LDC on 6.5.77 in the very same office of . . 

·' 
the Salt Corornissia"ner, jaipur ana was continuea as such as long as 

I • • . 23 years without regu1a:nsat10n. It ,Wa.s also notea in that case 

that the office of the: Salt Comm~ssioner, Jaipur came under an 

obligation to report the vacandes of LDCs to the Staff Selection 

Commission (for. short I. sse) only after 26.7.1979 ana thus the 
. . 

applicant therein ·was ~ppcintea as LI::C, albeit on ah-hoc basis, 
I 

much pdor to 26.7.1979. It was, therefore, hela that. if the 
. i 

responaent.s wartt.ea, they coula.have regu1arisea· the serv:ice~ of the 
I 
I 

applicant therein without his having to. pass the sse . Examination 

any time tetween ·his aate of appointment. ana 26.7.1979 as 

recruitment through· the sse were rreae ma·naatory only after 

26.7 .1979. Drawing suppo,rt from a number of· aecisions of this 
• ' i 

Tribunal as well as H:dn 'ble the Supreme Court, the saia Original 
. f. 

Applications were allo~ed ~no responaents were airectea to consiaer 
• I ) 

reguladsation of the I applicant on the post of LDC w.e.f •. his 

initial appointment on; the post of LDC. In the case .in hana also 

· the app1 icant was appoint eo on th~ post of LDC ·on temporary /aa-hoc 
I 

eesis in the office o~ the Salt Commissioner, Jaipur- qn 10.5.1978 
. ' 

i.e. pdor to 26.7.1979, the aate from which recruitment of LDCs in 
: . 

I 

the office of . the Sqlt Corornissioner through the sse was maae 

manaatory. Ther~fore, i.n the pr.esent case also, it was open for the 

responaents to regq1atise the serv'ices of the applicant. any time 

after _10.5. 78 and before 26.7 • .1979 without· insisting that he shou1a 

first clear .the examinatio-n to be conauctea by the sse. In view of 

this, we are of the opinion that this case is fully coverea by the 

oraer of this Tribunail aatea 9.8.2000 aeliverea, in OA Nos. 558/93 

ana 648/93. 

[\ 3.( In these 

0l--'~ 
~·,·-:-

circum~tances, we accept this Original Application 
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and direct the to consider regularising the services of 

· the applicant, on the post of OC w.e.f. 10.5.1978 with 

consequential benefits. This directio s may be implemented within a 

period of six month.~ from the date 

order. Parties to bear their own cost • 

n P 
c~h 

(N .P .NAWANI) 

Adm. Member 

receipt of a copy of thh; 

~ IV'\ ./' • ,. J'~'t' \ 
1./ ?---\ y ' 

(A.K.MISHRA) 

Judl.Member 


